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National Green Tribunal
(Principal Bench)
Faridkot House, Copernicus Marg,
New Delhi-110001
NGT(PB)/330/Admn/2014/|o'51/Rq / |os™D Octoberl,?l , 2014
ORDER

In continuation of the Office Order No. NGT(PB)/(80)/Circular/Orders/2012/338 dated
30.12.2013, pursuant to the Full House resolution dated 01.09.2014, with the approval of Competent
Authority, itis hereby directed that:-

i) Biometric Attendance System be introduced in every Bench of the NGT. Every Bench
shall have the Biometric Attendance System to ensure punctuality and discipline of work
culture in the Principal Bench and all the Zonal Benches of the NGT.

ii) All the Officers, Staff Memberf and Consultants, excepting the Registrar General,
Registrars, Officers belonging to Judicial Services and DR-cum-PPS to Hon’ble
Chairperson, are required to mark the bio-metric attendance from Monday, the 27th

October,2014.
iii) Their attendance will be regulated in the terms of the Office Order dated 30.12.2013,

copy printed on reverse side of this Office Order.
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(Sanjay Kumar)

Registrar General
To
All NGT Officers & Staff Members
(Principal Bench & Zonal Benches)

Copy to:-
1. PPS to Hon’ble Chairperson/PS to Ld. Registrar General, NGT(PB)
The Registrars, NGT, Zonal Benches .
The Deputy Registrar, NGT(PB)
Consultant(A& P)/US
Notice Board of NGT, Principal Bench, New Delhi
Guard File
Concerned Office File.
NGT Website. \\o\‘ A
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(Sanjay Kumar)
Registrar General
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-member regarding absence or late attendance

~.‘For every four (4) late attendance, i e. after 09 45 a. m. one Casual Leave wul :

v) ,‘lh case of habitual late comers, besudes deductmg the Casual Leave for Iate o
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i be made for ‘marking of biometnc attendance by any of the two fingers ie. lnd,e
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g appropnate action w'lt also be taken including stoppage of pay for

bcase t ".'is some dtff' culty in mé‘rlgng the biometric attend nce, for anyi #
he concerned official will stﬁmit an appllcation stating “the difficulty, < -
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*approval of the Ld. Registrar General for r‘elaxatlon from arkmg the e
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.To ensure, that there is no deficulty in bnometnc attendance, arrangements wrll
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'-7111e Court staff and the: staff attached to the Hon'ble Members will contmue to
; mark their attendance in. the attendance Reglster mamtamed ‘in ‘the
"',‘Admmustration Branch The above instructlons wull als_
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